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NHRC Issues Notice To Odisha & Chhattisgarh On Boat Capsize In
Mahanadi

https://odishabytes.com/nhrc-issues-notice-to-odisha-chhattisgarh-on-boat-capsize-in-
mahanadi/

Bhubaneswar: The National Human Rights Commission (NHRC) has issued notices to
Odisha and Chhattisgarh governments on the boat capsize in river Mahanadi that killed
8 people recently.

In its notices, the Commission has sought the action taken report from the chief
secretaries of the two states and SPs of Jharsuguda in Odisha and Raigarh in
Chhattisgarh on the tragic mishap.

The authorities of the two states have been asked to submit their reports on
investigation into the case within 6 weeks of receiving the notices.

It may be noted that 8 persons, all residents of Anjoripalli vilage under Kharasia police
station of Raigarh district in Chhattisgarh drowned as the boat carrying them capsized in
Mahanadi in Jharsuguda district on April 20.

The incident occurred when the ill-fated boat, returning from Maa Patharseni Mandir to
Saradha Ghat in Rengali of Jharsuguda with 50 passengers aboard, lost balance and
capsized, leaving eight passengers missing. They included three women and three
boys.

Soon after the boat capsize, local fishermen lunched rescue efforts and saved several
passengers, but seven persons went missing. Next day, the search operation was
resumed with the assistance of scuba divers and the ODRAF team from Bhubaneswar.
The team recovered seven more bodies from Hirakud reservoir.
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NHRC holds meeting on patients and doctors rights, discusses
medical negligence

https://theprint.in/india/nhrc-holds-meeting-on-patients-and-doctors-rights-discusses-
medical-negligence/2058027/

Other dignitaries present on the occasion included eminent doctors, senior health
officials, representatives of various government departments, and members of the
National Medical Commission.

New Delhi: The National Human Rights Commission (NHRC) on Thursday held a
meeting of its Core Group on Health and Mental Health to discuss the rights of patients
and doctors. The meeting was chaired by Justice Arun Mishra, Chairperson, NHRC.
Other dignitaries present on the occasion included eminent doctors, senior health
officials, representatives of various government departments, and members of the
National Medical Commission.

The main issues discussed in the meeting related to the rights of doctors and patients.
The doctors were of the opinion that the current working conditions of the doctors are
not in line with international standards and that they are facing problems like long
working hours, continuous shifts, lack of proper restrooms, hygiene, lack of rest, and
more.

The government was also asked to take concrete steps to address the problem of
medical negligence.

In connection with the case of deaths by suicide among medical students, the Secretary
General of the NHRC, Bharat Lal, said that the government should take all necessary
measures to prevent suicide of medical students. The NHRC also constituted a
committee under the chairmanship of the Director, NIMHANS, Bangalore, to look into
the matter of deaths by suicide and drop-outs of medical students.

Other important issues discussed in the meeting related to the rights of patients,
including the lack of basic facilities in the rural areas, the problem of unemployment in
the medical sector, and the need for reforms in the social security system.

The meeting was held in hybrid mode. NHRC Chairperson emphasized that the
healthcare system in India is overburdened. There is a dire need to implement the
existing laws and schemes for the welfare of all, especially the Ayushman Bharat
scheme. He also urged the government to take concrete steps to address the
challenges faced by the doctors and patients in the healthcare system.
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NHRC asks Kendrapara DM & SP to submit report on Compensation
for a rape Victim

https://www.uniindia.com/nhrc-asks-kendrapara-dm-sp-to-submit-report-on-
compensation-for-a-rape-victim/east/news/3187846.html

Kendrapara, Apr 26 (UNI) The National Human Rights Commission (NHRC) on Friday
directed the District Magistrate and SP of Kendrapara to submit a report on the
compensation to be paid to a rape victim, along with proof of payment, within four
weeks. Both the DM and SP of Kendrapara have also been instructed to provide
additional or complete reports on the matter by June 3 before the Commission.

Acting on a petition filed by Rights activist Sagar Jena of Kendrapara, the NHRC issued
the order. Jena alleged in his petition that a woman was raped by an accused who not
only recorded the act but also blackmailed the victim for money. The incident occurred
in November 2021 when the accused arranged a fest near the victim’s neighborhood.
During the event, he spiked her food, causing her to become unconscious, after which
he raped her and recorded the act. Subsequently, the accused started blackmailing the
victim, extorting Rs 1.5 lakh from her and threatening further assault. The victim
complained about the accused on January 5, 2022.

Considering the seriousness of the matter and the gross violation of human rights, Jena
requested the Commission's intervention. The Commission sought an action taken
report from officials on September 22, 2022. Since no report was received, reminders
were sent on February 10, 2023, and again on March 16, 2023, to the concerned
authorities. In response, the SP of Kendrapara stated that a case had been registered
under Section 323, 506, 376(D), 307, and 34 IPC against four accused persons. One
accused was arrested on August 30, 2022, and forwarded to custody. The DSP,
Kendrapara, supervised the case and concluded it as true under Section 341, 323, 506,
376(D), 307, and IPC. The SP submitted a report in August 2023, stating that the
investigation was pending for the apprehension of another accused, with due action
promised during the investigation.

A letter was sent to the District Legal Service Authority, Kendrapara, requesting
financial assistance for the victim. Despite considerable time having passed, the district
authorities had not submitted a conclusive report regarding the payment of monetary
compensation to the victim. The investigation of the case was stated to be pending, but
no subsequent report had been submitted on the outcome. On January 16, the
Commission directed the DM and SP of Kendrapara to submit a supplementary report
on the compensation to be paid to the victim and the outcome of the investigation within
four weeks. The commission noted that the police report was silent on the
compensation to the victim. As per the NALSA scheme, a rape victim is entitled to
compensation ranging from Rs 4 lakhs (minimum) to Rs 7 lakhs (maximum), the
Commission stated in its order, directing the District Magistrate and SP of Kendrapara
to submit a report on compensation along with proof of payment within four weeks.
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NHRC issues notices to chief secretaries of Odisha, CG in boat
tragedy issue

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-issues-notices-to-chief-
secretaries-of-odisha-cg-in-boat-tragedy-issue/articleshow/109632799.cms

BHUBANESWAR: The National Human Rights Commission (NHRC) has issued notices
to the chief secretaries of Odisha and Chhattisgarh regarding the alleged failure and
negligent attitude of the state governments in addressing an issue related to the death
of eight people after a boat capsized in the Mahanadi river near Saradha Ghat in
Jharsuguda district on April 19.
The Commission issued this direction on Thursday after taking cognizance of a petition
filed by human rights activist and lawyer Radhakanta Tripathy. The complainant has
drawn the attention of the Commission towards a fatal accident wherein a boat carrying
more than 50 passengers capsized in the Mahanadi River.

All eight persons were residents of Anjoripali village in Kharsia, Raigarh district of
Chhattisgarh. They had boarded a boat from Saradha village under Lakhanpur block in
Jharsuguda district and visited Maa Patharseni Temple at Ambabhona in Bargarh
district, crossing the Mahanadi River. While returning from the temple, the boat
capsized due to being overloaded. Most of the people managed to swim to safety, while
five women and three children met a watery grave.

The petitioner alleged that the boat was overcrowded, operated without a valid license,
and lacked a fitness certificate issued by the concerned authorities. He has requested
the Commission to ensure a free, fair, and impartial investigation of this fatal incident
and action against the errant officials who failed to carry out their duties.

He has further requested the NHRC to direct the governments of Odisha and
Chhattisgarh to submit reports on this incident with recommendations on the
implementation of the status of laws, rules, norms, and parameters in this regard. He
urged the Commission for the payment of an adequate amount of compensation to the
next of kin of the deceased and to construct bridges where there are no alternative
transportation facilities.

The Commission has sent a copy of the complaint to the chief secretaries of Odisha and
Chhattisgarh, the Jharsuguda SP, and the Raigarh SP through online mode to ensure
the needful action and submit their detailed action taken reports to the Commission
within six weeks.
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Sterlite firing: Madras HC directs officials to file counter by June 7

https://www.newindianexpress.com/states/tamil-nadu/2024/Apr/26/sterlite-firing-madras-
hc-directs-officials-to-file-counter-by-june-7

Tiphagne filed the petition in the high court challenging the order of the National Human
Rights Commission closing its suo motu investigation into the firing abruptly.

CHENNAI: The Madras High Court on Thursday directed the 21 officers of the revenue
and the police departments, including IAS and IPS officers, to file their counter-affidavit
in the Thoothukudi police firing case by June 7.

A division bench of Justices SS Sundar and N Senthilkumar issued the direction when a
petition filed by executive director of People’s Watch Henri Tiphagne regarding the 2018
firing on anti-Sterlite protesters that killed 13 persons.

The bench also expressed displeasure over the failure of the state in serving notice to
the impleaded officers — then district collector of Thoothukudi N Venkatesh, three
revenue officers and 17 police officers including then IG for South Zone Shailesh Kumar
Yadav, DIG Kapil Kumar C Saratkar and SP Mahendran.

“You (state) are required to serve the notices but haven’t served them to all the officers.
Some notices have returned,” the bench said.

Setting the deadline of June 7, the bench said, “Every one of the newly impleaded
respondents needs to file the counter-affidavit. We are giving time to all.” It adjourned
the case to June 18, 2024 for further hearing.

Tiphagne filed the petition in the high court challenging the order of the National
Human Rights Commission closing its suo motu investigation into the firing abruptly.
He also sought the rights body to reopen the probe.

He told the bench on Thursday he was not served a copy of the updated details of the
disciplinary proceedings against the impleaded officers.
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Odisha Minister Tukuni Sahu Says She Opposed District Status To
Padampur Before Titlagarh

https://odishabytes.com/odisha-minister-tukuni-sahu-says-she-opposed-district-status-
to-padampur-before-titlagarnh/amp/

Bhubaneswar: Commerce, Transport and Water Resources Minister Tukuni Sahu has
said she had opposed formation of Padampur district and decided to resign on the
issue. The minister said this while speaking at felicitation function of senior citizens in
Titlagarh of Balangir district two days back. The video of her speech has gone viral in
the social media

Sahu said the demand for separate district status to Titlagarh is a long pending demand
of the local people. While the demand has not been fulfilled till date, formation of
Padampur district would have been injustice to them, she added. “Those who accuse
me of failing in my efforts for formation of Titlagarh district, | want to say that | had
mentally decided to submit my resignation letter to the chief minister the day it would
have materialised. But the chief minister did not let me do that. In case of a district
formation in the state, the name of Titlagarh will be at the top of the list,” she said.

t may be noted that chief minister Naveen Patnaik has announced during campaign for
Padampur by-election about district status to the area from Bargarh district. The BJD
candidate, Barsa Singh Bariha, for the constituency had won in the election. But
Padampur is yet to get the district status as promised by the chief minister
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India Central Bureau of Investigation launches land grab and sexual
assault case in West Bengal

https://www.jurist.ora/news/2024/04/india-central-bureau-of-investigation-launches-land-
grab-and-sexual-assault-case-in-west-bengal/

The India Central Bureau of Investigation (CBI) launched a case on Thursday in
response to allegations of land grabs and sexual assaults involving five influential
individuals located in Sandeshkhali, West Bengal, according to an official’s statement to
the Press Trust of India (PTI). This follows a court-monitored investigation of the
situation, which was previously ordered by the Calcutta High Court on April 10.

The case centers around a contentious land dispute, with reports indicating that women
from the victim’s family endured sexual assault allegedly perpetrated by prominent
figures in the area. However, the identities of both the accused and the victims remain
undisclosed by the CBI.

In compliance with the High Court's mandate, the CBI established an email platform to
facilitate the submission of complaints akin to those reported in Sandeshkhali. This
initiative resulted in a substantial influx of submissions. Subsequently, a specialized
team was dispatched to Sandeshkhali to conduct a meticulous investigation into the
allegations and formalize cases where prima facie evidence of wrongdoing could be
established.

Following preliminary assessments on the ground, the CBI recovered large number of
arms and ammunition on Friday. The court directed the CBI to file a comprehensive
report on the alleged illegal land conversion. The next hearing, slated for May 2,
anticipates the submission of this report, involving a scrupulous examination of revenue
records and physical land inspections.

Earlier, on April 13, the National Human Rights Commission (NHRC) released a spot
enquiry report highlighting several human rights concerns. The report detailed instances
of assault, threat, sexual exploitation and land grabbing against victims and villagers in
Sandeshkhali. As a result of these alleged human rights violations, the NHRC issued
notices to the Chief Secretary as well as the Director General of Police of West Bengal,
seeking detailed reports of the violent acts and the subsequent actions taken by the
authorities. Further, the NHRC has also sought information with regard to compensation
to victims and ameliorative measures that authorities are supposed to undertake to
rebuild confidence in the local community.



TIMES NOW, Online, 27.4.2024

Page No. 0, Size:(0)cms X (0)cms.

Sandeshkhali Case: CBIl Recovers Foreign-Made Pistol, Ammunition
During Raids In West Bengal

https://www.timesnownews.com/india/sandeshkhali-case-cbi-recovers-foreign-made-
pistol-ammunition-during-raids-in-west-bengal-article-109621632

CBI searches are also underway in other parts of the state as the probe agency carried
out raids in a matter pertaining to the assault on Enforcement Directorate (ED) officials

Sandeshkhali: The Central Bureau of Investigation (CBI) today recovered a huge
quantity of arms and ammunition during raids in West Bengal's Sandeshkhali. The
Probe agency recovered foreign-made weapons CBI searches are also underway in
other parts of the state as the probe agency carried out raids in a matter pertaining to
the assault on Enforcement Directorate (ED) officials The ED team was attacked on
January 5 as they went to raid the premises of TMC's Shajahan Sheikh in connection
with a multi-crore ration distribution scam. Sheikh allegedly has close links with arrested
former state food minister Jyoti Priya Mallick.

The alleged key conspirator Shahjahan Sheikh is under CBIl's custody after he was
apprehended by the West Bengal Police on February 29. The CBI on Thursday filed the
first FIR against five "influential persons" accusing them of sexual harassment and land
grabbing in Sandeshkhali. CBI had not mentioned names against whom this FIR has
been filed.

On April 10, the Calcutta High Court had directed CBI to probe complaints of crime
against women and land grabbing in Sandeshkhali. Two days later, the CBI issued a
statement and stated that, " a dedicated email "sandeshkhali@cbi.gov.in" on which the
complaints of the persons of Sandeshkhali, North 24 Parganas, West Bengal regarding
crime against women and forcible grabbing of land may be lodged". Within 24 hours,
approximately 50 complaints were received on the "dedicated email id". "Each
complaint was first verified and then cross checked.

CBI teams also spoke to locals," official sources said. On April 13, the National Human
Rights Commission (NHRC) spot enquiry report had also flagged several "human rights
concerns in violence hit Sandeshkhali in West Bengal." "Seeks ATR within eight weeks
on each of the recommendations made therein from the Government of West Bengal,"
NHRC added. In January, a team of ED officials were allegedly attacked by Shahajahan
Sheikh and his supporters in Sandeshkhali. Days later Sandeshkhali witnessed
unprecedented protests by locals who accused Shahjahan Sheikh and his supporters of
criminal intimidation, sexual assault and land grabbing.

ED has also attached assets worth Rs 12.8 crores of Shahjahan Sheikh in a money
laundering case.



UNI, Online, 27.4.2024

Page No. 0, Size:(0)cms X (0)cms.

NHRC seeks reports from Odisha and Chhattisgarh governments on
Boat tragedy in Mahanadi river

https://www.uniindia.com/news/east/rights-odisha-boat-tragedy/3187755.html|

Kendrapara, Apr26 (UNI)The National Human Rights Commission (NHRC) has issued
notices to the Chief Secretaries of Odisha and Chhattisgarh on the boat tragedy in the
Mahanadi river which claimed eight lives. The NHRC also sought Action Taken Reports
from the Superintendent of Police of Jharsuguda in Odisha and Raigarh district of
Chhattisgarh on the incident.

The Apex right body issued the notice and sought the ATR on April 25 on a petition filed
by right activist Radhakanta Tripathy who has drawn attention to the Commission to the
death of eight people when a boat carrying about 50 passengers capsized in the
Mahanadi River in Odisha’s Jharsuguda district, on April 19 last The boat was ferrying
passengers from the Bandhapali area of Bargarh district when it encountered turbulent
waters and capsized near Saradha Ghat in Jharsuguda district of Odisha.

Tripathy alleged that the boat was overcrowded, and operated without a valid license
and fitness certificate issued by the concerned authorities. The boat was ferrying the
residents of the Kharsani area of Raigarh district in Chhattisgarh who were going to
Patharseni in the Ambabhona block of Bargarh district when the mishap took place.
Tripathy requested the NHRC to ensure a free, fair, and impartial investigation of the
incident and action against the errant officials who have failed to discharge their duty.

He has further requested the Commission to direct the Odisha and Chhattisgarh
governments to submit reports on this incident with recommendations on the
implementation status of laws, rules, norms, and payment of the adequate amount of
compensation to the next of kin of the deceased. Earlier disposing of a similar petition
filed by Tripathy relating to a series of boat tragedies in Odisha, the NHRC had asked
the Odisha Chief Secretary to take appropriate steps to curb such tragic incidents.

‘Let a copy of the complaint be transmitted to the Chief Secretary of Odisha and
Chhattisgarh, Superintendent of Police of Jharsuguda, and Superintendent of Police,
Raigarh, through online mode, to ensure the needful action and submit their detailed
action taken reports to the Commission within six weeks,” the NHRC order stated.
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NHRC notice to Odishaand
Chhattisgarh on boat mishaps

STATESMAN NEWS SERVICE
BHUBANESWAR, 26 APRIL:

The National Human Rights
Commission (NHRC) has
issued notices to the Chief Sec-
retaries 0fOdishaand Chhat-
tisgarh on the failure of the
Stateadministrationsinini-
iating remedial measures
in checking boat mishaps.

The NHRC also sought
Action Taken Reports fromthe
Superintendent of Police of
Jharsuguda district of Odisha
and Raigarh district ofChhat-
tisgarh within six weeks in
connection with recurring
boat mishaps.

Acting on a petition filed
by human rights lawyerRad-
hakanta Tripathy, the NHRC
passed the order yesterday.

The complainant has
drawn attention of the Com-
mission towards a fatal inci-

dentwherein a boat carrying
about 50 passengers capsized
in the Mahanadi River in
Tharsuguda District, Odisha
on 19 April 2024 in which
about eight people died.

Tripathy alleged that the
boatwas overcrowded, oper-
ated without a valid license
and not having fitness cer-
tificate issued by the con-
cerned authorities causing
death of two minor boys and
two women, identified as
Pikeswar Rathia and Naveen
Rathia and Radhika Rathia
and Terasabai Rathia rfo
Kharsani area of Raigarh dis-
trict in Chhattisgarh and
were going to Patharseni in
the Ambabhona block of
Bargarh district.

Tripathy has requested
the NHRC to ensure free,
fair and Impartial investi-
gation of this fatal incident

and action againsithe errant
officials who could not carry
out their duties.

Eadier disposing of a sim-
ilar petition filed by Tripathy
on 28 April 2023 relating to
a series of boat tragedies in
Odisha, the NHRC asked the
Odisha Chief Secretary to
take appropriate steps to
curb such tragic incidents.

“Let a copy of the com-
plaint be transmitted to the
Chief Secretary, Odisha, the
Chief Secretary, Chhattis-
garh, Superintendent of
Police, JTharsuguda, Odisha,
and Superintendent of Police,
Raigarh, Chhattisgarh,
through online mode, to
ensure the needful action
and submit their detailed
action taken reports to the
Commission within six
weeks,” the NHRC in its order
stated.
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NHRC seeks reports from 2 states on J’'guda boat capsize

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-reports-from-2-states-
on-jguda-boat-capsize/articleshow/109636288.cms

Bhubaneswar: The National Human Rights Commission (NHRC) has issued notices to
the chief secretaries of Odisha and Chhattisgarh regarding the alleged failure and
negligent attitude of the state govts in addressing a matter related to the death of eight
people after a boat capsized in the Mahanadi river near Saradha Ghat in Jharsuguda
district on April 19.

The commission issued this direction on Thursday after taking cognizance of a petition
filed by human rights activist and lawyer Radhakanta Tripathy. The complainant has
drawn the attention of the commission towards a fatal accident wherein a boat carrying
more than 50 passengers capsized in the Mahanadi river.

All eight persons were residents of Anjoripali village in Kharsia, Raigarh district of
Chhattisgarh. They had boarded a boat from Saradha village under Lakhanpur block in
Jharsuguda district and visited Maa Patharseni temple at Ambabhona in Bargarh
district, crossing the Mahanadi. While returning from the temple, the boat capsized as it
was overloaded. Most of the people managed to swim to safety but five women and
three children met a watery grave.

The petitioner alleged that the boat was overcrowded, operating without a valid license
and lacked a fitness certificate issued by the authorities concerned. He requested the
commission to ensure a free, fair and impartial investigation of this fatal incident and
action against the errant officials.

Tripathy further requested the NHRC to direct the govts of Odisha and Chhattisgarh to
submit reports on this incident with recommendations on the implementation of the
status of laws, rules, norms, and parameters in this regard.

He urged the commission for the payment of an adequate amount of compensation to
the next of kin of the deceased and to construct bridges where there are no alternative
transportation facilities.

The commission has sent a copy of the complaint to the chief secretaries of Odisha and
Chhattisgarh, the Jharsuguda SP and the Raigarh SP through online mode to do the
needful and submit their detailed action taken reports to the commission within six
weeks.

We also published the following articles recently

NHRC issues notices to chief secretaries of Odisha, CG in boat tragedy issueNHRC
responds to a fatal boat accident in Mahanadi River, urging Odisha and Chhattisgarh to
address safety concerns. Overcrowded boat lacked safety measures, resulting in
casualties. Petition seeks compensation and action against negligent
officials.109632799
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Odisha boat capsize toll rises to 8, cops arrest 28 bodies found in Jharsuguda after a
boat capsized in Mahanadi river. Over 50 passengers returning from a temple visit in
Bargarh were involved. A search operation led to arrests in Raigad's Anjoripali
village.109465425

58 killed after boat capsizes in Central Africa58 people died in Bangui after their
overloaded boat capsized during a funeral trip. The incident involved 300 people, with
58 lifeless bodies extracted. The tragedy was reported by witnesses on the Mpoko
river.109468874
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Sterlite firing: Madras HC directs officials to file counter by June 7

https://www.msn.com/en-in/news/India/sterlite-firing-madras-hc-directs-officials-to-file-
counter-by-june-7/ar-AA1nGJAI

CHENNAI: The Madras High Court on Thursday directed the 21 officers of the revenue
and the police departments, including IAS and IPS officers, to file their counter-affidavit
in the Thoothukudi police firing case by June 7.

A division bench of Justices SS Sundar and N Senthilkumar issued the direction when a
petition filed by executive director of People’s Watch Henri Tiphagne regarding the 2018
firing on anti-Sterlite protesters that killed 13 persons.

The bench also expressed displeasure over the failure of the state in serving notice to
the impleaded officers — then district collector of Thoothukudi N Venkatesh, three
revenue officers and 17 police officers including then IG for South Zone Shailesh Kumar
Yadav, DIG Kapil Kumar C Saratkar and SP Mahendran.

“You (state) are required to serve the notices but haven’t served them to all the officers.
Some notices have returned,” the bench said.

Setting the deadline of June 7, the bench said, “Every one of the newly impleaded
respondents needs to file the counter-affidavit. We are giving time to all.” It adjourned
the case to June 18, 2024 for further hearing.

Tiphagne filed the petition in the high court challenging the order of the National Human
Rights Commission closing its suo motu investigation into the firing abruptly. He also
sought the rights body to reopen the probe.

He told the bench on Thursday he was not served a copy of the updated details of the
disciplinary proceedings against the impleaded officers.
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NHRC seeks reports from Odisha and Chhattisgarh
governments on Boat tragedy in Mahanadi river

Kendrapara, (UNI)The
National Human Rights
Commission (NHRC) has
issued notices to the Chief
Secretaries of Odisha and
Chhattisgarh on the boat
tragedy in the Mahanadi
river which claimed eight
lives. The NHRC also
sought Action Taken Re-
ports from the Superinten-
dent of
Jharsuguda in Odisha and
Raigarh district of
Chhattisgarh on the inci-
dent. The Apex right body
issued the notice and
sought the ATR on April
25 on a petition filed by

Police of

right activist Radhakanta
Tripathy who has drawn
attention to the Commis-
sion to the death of eight
people when a boat carry-
ing about 50 passengers
capsized in the Mahanadi
River in Odisha’s
Jharsuguda district, on
April 19 last

The boat was ferrying
passengers from the
Bandhapali area of
Bargarh district when it
encountered turbulent
waters and capsized near
Saradha Ghat in
Jharsuguda district of
Odisha. Tripathy alleged

that the boat was over-
crowded, and operated
without a valid license
and fitness certificate is-
sued by the concerned
authorities. The boat
was ferrying the resi-
dents of the Kharsani
area of Raigarh district in
Chhattisgarh who were
going to Patharseni in
the Ambabhona block of
Bargarh district when the
mishap
Tripathy requested the
NHRC to ensure a free,
fair, and impartial inves-
tigation of the incident
and action against the

took place.

errant officials who have
failed to discharge their
duty. He has further re-
quested the Commission
to direct the Odisha and
Chhattisgarh govern-
ments to submit reports
on this incident with rec-
ommendations on the
implementation status of
laws, rules, norms, and
payment of the adequate
amount of compensation
to the next of kin of the
deceased. Earlier dispos-
ing of a similar petition
filed by Tripathy relating
to a series of boat trag-
cdies in Odisha, the

NHRC had asked the
Odisha Chief Secretary to
take appropriate steps to
curb such tragic inci-
dents. “Let a copy of the
complaint be transmitted
to the Chief Secretary of
Odisha and Chhattisgarh,
Superintendent of Police
of Jharsuguda, and Su-
perintendent of Police,
Raigarh, through online
mode, to ensure the need-
ful action and submit
their detailed action
taken reports to the Com-
mission within six
weeks,” the NHRC order
stated. Page-1
27 Apr 2024
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‘[ lost much more than
10 years I spent in jail’

Acquitted after spending nearly adecade in jail under UAPA, former Delhi University Assistant Professor G N Saibaba
looks back onlifein ‘hell’: From classes in Nagpur’s Anda Cell to letters to his daughter, from his wife’s resolve to a mother
who died broken, and alifetime’s work that is ‘gone’

UMAVISHNU &
VIDHEESHA KUNTAMALLA
NEWDELH

ITTING IN his wheelchair, a

notebook on his lap, G N

Saibaba draws a layout of

Nagpur Central Jail's infamous

Anda Cell for “notorious” in-
mates - its three yards, each with cight
cells, separated by high walls.

Itwas here, in Yard No | of the egg-
shaped high-security cell, that Saibaba
spent a decade, convicted under sections
of the Unlawful Activities Prevention Act
(UAPA) for his alleged involvement in
Maoist activities.

Lastmonth, the Bombay High Court ac-
quitted the former Dethi University profes-
sorand fiveothers after heanng theirappeals
on a 2017 order of the trial court in
Maharashtra's Gadchiroli district that con-
victed them, noting that the prosecution
failed to prowe its case. Later, the Supreme
Court declined to stay the High Court judg.
ment while observing, prima facie, thatit
wias"very well-reasonod”. Now, weeks later,
as Saibaba talks of that decade, he does so
withlitte angee.“Allhuman beings imagine
hell. From Dante to Salman Rushdie, from
Europeanto Egyptian avilisations, everyone
has theirown idea of hell. The Anda call was
justthat,” the 57-year-okd says.

The UAPA case

Saibaba, an Assistant Professor of
English at Dedhi Unversity's Ram Lal Anand
College, was arrested on May 9, 2014, six
months after the Maharashtra Police con-
ducted raids & his house on the university
campus. He was accused of arranging a
meeting of the other accused ~ INU stu-
dent Hem Mishra and Uttarakhand-based
journalist Prashant Rahi — with members
of the banned CPI(Maoist) and its alleged
frontal organisation, the Revolutionary
Democratic Front

After three nights in police custody at
Aheri in Gadchiroli, where the case was
filed, Saibaha was sent to the Nagpur jadl.
Three years later, on March 7, 2017, the
Gadchiroli court convicted Saibaba along
with Mahesh Tirki, Hem Mishra, Pandu
Narote, PrashantRahiand Vijay Tirld. Allof

THECASE

AnEnglishteacher at DU's Ram
Lal Anand College, Saibala was
accused of being linked to

Maoists, and of arranging a

meeting of a JNU student and a
Journalist with members of the
banned CP1(Maoist)and its
alleged front the
Revolutionary Democratic Front

orer ACCUSED

INUstudent Hem Mishraand

Saibaba was accused of
connecting with Maoists. The
other accusedinthe case - Pandu
Narote (died in 2022), Mahesh
‘Tirld, and Vijay Tirki - were
accused of being Maoist couriers.
They were arrested in 2013 and
204,

oast TIMELINE

except for Tirki, who gnt 10 yearsin jil,

“Except for bail periods that together
lasted less than a year and a half, | have
spent thispastdecade in the Anda Cell,"he
ays, Here, he would wake up every dayat
6:am to the rattle of the prison guard run-
ning hsbaton over theironbars of the cells.
“Youhear that from afar and then you can't
sleepanymare.. That issomething which1
am still struggling to cope with everyday,
eventoday,” hesays.

In the Anda Cell, there is usually only
one inmate per cell, but prison authorities
gottwoof Saibaba's co-accused, Pandu
Narote and Mahesh Tirki, to share the cell
with him and help him out since he was
confined to awheelchair — a pobio infec
tion when he was five had left him paral
ysed waist down. “They were poor tribals
who spoke Gondi. Theywereforcedto look
after me. Given my disabllity, | was givena
cotand,as a concession, a table. If I swiv-
elledmy whedchair around there was the
table and if | turned it back, the bed. Alow
cement wall separated the toilet from the

Maharashtra Police conducted
searches at his residence in Delhi,
Saibaba was arrested
JUNE 2015: He was granted bail
by Bombay High Court, taking his
deteriorating healthinto
DECEMBER 2015: He s sent back
tojail
Saibabawas arrestedon May 9,2014. Nearly adecade later, the Bombay High Court acquitted him. AbinavSa Wmlﬁtsl_v;mrn
and pulisup
Maharashtra government for its
restofthecell somy wheelchairwouldnt  Itwasthenthathe found comiortinabook  cordtotheamsandhands hasleftSaibaba's ~ Through all this, Vasantha, Saibaba's ~ insistenceon keeping him
g0 all the way to the toilet. Panduand  thatVasantha th devud keft bile. " Wh beingtaken  childhood whom he marmied in 3
Mahesh had tocarryme to thetoilet and — had given whenthey visited himinjadlin - to the police tation in Aheri, the constables 1991, held up the family. “Vasantha had to MARCH 2017 Saibaba, Hem
backeverytimelhad touse it February 2020, days before thelockdown - handling my wheelchair coukin'thandleit  manageeverything onher own - thehouse, Mishra, Prashant Rahi, Mahesh
Saibaba sayshe spent mostofhistime  Faiz Ahmed Faiz's poetry collection trans- — and a wheel beoke, While there wasnoin- — our daughter, my legal fight Finances were Tirkd and Pandu Narote are
reading— the censorednewspaperand the  lated from Urdu to English. "Ircaditagain  tention tohurt theydgged me bymyarm — aproblem,."With y suspending icted under UAPA and
booksthatVasanthabrought him,of which  andagain and agin | aloleamtabitofUdu  and fell offthe wheekchai,“hesays adding  Suibaba three days after his anedt, the fam- handed alife sentence. Vijay Tirki
hewas allowed to keep only twoat a time. dtramskted the bookinto Telugns"he Sys.  that he was insearing painfor thenext nine iy had to make do with his salary that had Issentenced to 10 years.
Among these were a book of poems by Andinthelong hours that he spentstar- - months, Following Vasantha’s petitionsto  been cut by hall, “Vasantha had to sell our OCTOBER 14, 2022: After
Marathi Dalit writer Namdeo Dhasal that  ing at the cailing, he often asked himself:  theNational Human Rights Commisionand ~ carand whenthe university terminated my Saituba's appeal, Nagpur Bench
his daughter Manjperasent, Tony joseph's ~ ‘Why me? “Since 2010,1 had beenrasing  otherrights groups Saibabawasadmittedto  services in March 2021, we had tomowve out of Bombay High Court acquits
fy Indions and Shak lasicsthat — myvoice againg mining in Adivasiamas | theGovenment Medicl CollegeinNagpr,  ofthecampus The house where weare sy himand the other accused, and
hewould havetaughthisstudents Healso  am not saying minerals shoukd notbe ex-  which recommended anerve gralting pro- — ing now belongs to a retired IAS officer. saysthere was nosalid sanction
wrote “hundreds of letters” - toVasantha,  phited,but youcan'tdothat withoutcom-  cedure. “Whenlame backto Defhiandgot ~ Whenhormotherwasalive,\ for h
his friendsand students. Alltheletters *S0-  ingupwithanakemativeplanforthetrib-  admiitted to AIMS Iwas told that it wastoo — boerow from her but she passed away dur UAPA L3
60pages at atime”, weresenttoVasantha,  als, In 2009, P Chidamabram as Home  hitetogetthe procedure,” hesays. ingCovid." he ays,oneof the only two times
whowould thensend themonwards, Many ~ Minister had bunched Operation Green Meanwhile, he suffered other compli- ~ hebreaks down during the conversation, OCTOBER 15, 2022: Supreme
of these werefor Manjeera. withwhomhe  Hunt and Adhasis werebeing targeted in - cations —scoosis (curvatureof the spine to The second was when he spoke of his Courtsuspends the HC verdict,
would have discussions on Shakespeare,  the name of Maoists. In October 2010,a  aside) and apical hypertrophiccardiomy-  own mother. *A few months later, my sayingthe HChad not goneinto
Indian English writingand soon."Shewas  groupofusset up the Forum Againg War  opathy (thickening of thehaartscle)and — mother diedtoo. She visitedme injailtwo. lhmduoll'!use‘o"ﬂr
barely 1415 years old... she was in 10th  onthe People, of which 1 was convenar,  pancreatitis, an inflammation of the pan three times. In August 2021, she was diag sefiousnessand gravity of the
grade when | was amrested. Like me, she  Soon,the matter gameredintemationalat-  creas that made it difficult for him to dig nosedwith ic cancer and passed offencesfor which the accused
wenton todo EnglishLiterature and even  tention.. Ireceived threats butwerefused  food, Saibabas amestalso tookatollonhis  away. | called her onc week before thatand were convicted™
went to the same college wherelonce  to backdown,” he iy family. *Iwas very closeto my ftherand | she kept saying, I want to meet you',” he APRIL19, 2023: Supreme Court
taught, She would have been my student if missed himbeing around. [ wouldwriteto  says his eyes welling up. sets aside the HC verdict
Thadn't been amested,” he says. The lost years dad, butit's hard to convey everything There's another loss he is struggling to discharging the accused, and sent
As word of the “teacher” in prison got Theindian Epressmet SaibabacnMarch  through letters. k became especially hard — deal with they took HCwbe
around, other prisoners, andeventhe jail 21 athe AIMSGeneral Ward wherehewas  after the Supreme Court stayedtheBombay — away my computer and pen drives, and decided afresh bya different
staff came ohimfor chissesinErglshand  admitted after hisrelease from prisonon  HighCourt’s acquittal onOctober 14.2022°  wath that, all the research | had done over Bench
lteracy “Some ofthe guards Itaughteven — March 7. A Master's student from Delhi  saysManjeera, now 26, whowentontado  the previous 20 years or so. What they re MARCH 5, 2024: Nagpur Bench
graduated from open university” hesays.  UniversitywasholdingSaibebasmedicalre:  aMaster’s from tStephen's Collegeandan  turned is something else. ARl that's gone. of the Bombay High Court again
Saibaba also wrote petitions forother in- portswhileanother fromNUaccompanied ~ MPhal from Jamia Millia Islamia. Shewas ~ Three of myacademic works were about to acquits Saibabaand the other
mates - letters seeking medicalattention,  himtoget his tests done, “These arenotthe  referringtoan earber orderbytheBombhyy — be published, including one of the accused
bail applications and Rirequests tocourt,  students whoSaitaught these arestudents  High Courtwhich orderedtheacquittal sy ‘Language Question in India’ and the T
And then, during Covid, theAndaCell  whovolunteered to help,” Says Vasantha, ing thestate didnotfollow procedural safe-  “History of 200 years of Indian Writing in :’M":Zm“m&d
shrunk further, The “mulagats (mectings | Aninjurytothe brachial pkxus.anetwork — guards Thisorder however, wassetaside  Enghsh’.lhave lost muchmorethanthe 10 rom
stopped, so did theletters and newspapers.  of nerves that carry signals from the spinal - by the Supreme Court early last year. yearsIspentin jail” he says.
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NHRC 7 WA 3R AFRI® WA Yg| R $IR YU B 96F BT e
foar

https://insamachar.com/nhrc-organizes-core-group-meeting-on-health-and-mental-
health-issues/

ST HFT SHUBR SHTART (NHRC), HRd - WA 3R AHRIS WA Te | TR DR YU $1 95
BT TS fhaT| 98 BT IR AN 3R Slaex] & ISR R foaR-faHf &1 1| So
gRfve O , <mfd reur fire, AT Sfegy, TTUTSRIAT $I sfegra ) Ioia o,
o, TTTASIRET, URd dTd, TeMfd, 3o HeATR, Tl el (3= §UT), gd-= $aR A4,
e Tfed Ud 3 TIUTSRE! & el & IufRfd & Smaiford &1 18 ot 96 d HR
U & Hawl, WA R URAR S0 HATe IR Steitvany; A9 fafdbn smanr; $fega
AfEHa THREH; 39 &85 & TRTd SideR 3R S favivg; Rrenfae; ok Wrse Siaed
THIRURE Ffgd TR & ufaffert 3 urr feran

S6® IR dHb-ID! Tl H IR &1 78, fSad AfSHd diasl # 918 SR HR1, Siaex] &
IolTthT faaRur ¥ Tefid T, IR & SifeR SR Siaex] & SifeR Mt |

30 IguTe HTHUT H, TIUGSRET e, <radf 310l A8 = §9 §1d WR YT STl fb
Slae! & YBR R RISl & ISR &l Tl D1 e ¢ i SHRT WA HaT YUITeR! Bl §+1g
@A §1 351 BAR o F TS 3R Sidex! gl & e o arett faflrd geifadl R SR
feam, R Sidexl TR YR &9 &1 gd1d, 3RYdTell 8 Slac! & e gHare glaursif &1 ot
3R Slaex! & e YA Fafedr auRare! & Amal ¥ Gafd ge miia 31 7ol &
YR & IR H §1d B T, <radfe fHrsm A e ura ariie Wy IR & 30 2R,
TS & g B ST RS, Twsar iR Ah-uwE 3t Bt 3R di B & e oft
RIS DI SRgdral § XA D U1 B aren fbar Rfean araRarg & amdl & g6y b,
T fHrem 3 T f g1 Siaex] &I fhdt off aroRargt & fore St Heg™ ST 918d g,
AfpT 89 I R TS aTd ga1d 3R 9151 ! 93 H fard 38d B

ragfe forem 3 39 919 W ok o o 3 guft e, safaa & OE, 7t §, sfces we gometia e
H1 U ¢ | I8 WHR fohar i Tarea Ja1 gonet W Hafdie a1 g, dfe a8 ot Fe1 foh
Tt & HeT0r & AT ASET B! SR TSI3M, WD SIS R ISl B A HRA
DI T SRR 5, Tl 3 SR Bl F SR T RE ¥ AR fordm SE oY 981 qherd firem
HI UG g1 IBi- 39 U "o &1 Ieara fohar, ogt }iY URdrg Sfaex facsn o
3T HA & SR UTHIU TR TR I A & 33P 3, Afch- URA | o 2-3 1A & fog +ft
GRaRTS o AT § AT Tg] H31 d18d & | Y, §i8 BI Haxgsmdr i, S A=y ward
AT A SRAIR W1 YT, gTaly, AT (9T & IR, diS YUell MYUBRT -6 gl
AMMRT 3R 395 WY P I B AN B & oY 398 IR YuR fvar S =nfewl =
WoR a1 & grife Wy 16 150 &1 9w §, Afed o0 IHe fomnfew 8 9od §
o8 Tt fedeR®! &t Aee ¥ §ie gomen & forg i fasar S wevar g1 =amagfed fsm 3
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JaTdt fobaT f6 TRPR gRT s IrAING Hed1ul ToHTE 3R WiaeT™ g, Afdp- o1 g9 g4
TIoTT37 BT AT T SRexaHe! dd Uga H W& g | 351+ SITRIT 30ad HRd gU 30 Jared
&1 gAToH fbar fs 9 RauRe! & 3ius Uarg &A1 Tt 3R A, favves gIRkN W
E- aTd ART o hedTol o forg Jut Arsredi &1 et fa=n & arL & a1

TITIIRE & TS o o 3 30 Faig= # Aol 3R Slae’l & HfUeRl & IR #
TSR €| I AfSHd Picell & a8 3R STaex] B aoiithl o & e, IR OIR faaT| Jhd
WY g9 UOd 50 & UgTId had &I garel od gu 36 39 a1d R SR faar fa
RIfPar arRaTg! & AFE & Jay # T 3R WHR & ewnfdy g9 ot seed gl
g% 3fdmal, ga T | Iedt 7 3t ot Afsea aisf &) o §, e fd R
ATIRATE! Bt RGBT BT THie HRA &1 HIH YT T 8, i Urifiisar & SnyR IR Iaifed
foar ST =R U

FS ATl IR UHIRI STed g, Ioi1g o A fafdse Ufasmi & avifp=ur &1 IS0 &d §U
AT o WU & SIS W™ B HMAT &0 I a1 6! fbal T 81 3 ke sy &
RIS o W & BRI BT THIfAT B ardl 30 Agaqul Urae™ i g, o e & &
fore ey Td uRaR ST HATe™ GRT UG U ¥ Sifgfad fhu 1 &1 sazadhd
&1 TONBT YT 9 B & AhS! AT STANT & U 3T g | ISitd S = Fam foh 59 HHa
T TURA &1 g1 § [ S9e ad! &1 srfagd s 7 «3fod miteR?” & i §, Safe
g UG & fara T & o 3fad miie Rt & 5

AT TE A Slae] & SHeTol fRufadl wR ft SR faan, 396 dd »H & 6 iR fRER
R, Ifea e Bt HH, 3T, 3R B HH M W & G fbar 37
GIgRAT foh Siaex] & U HifcIdh S{UBR g Sl 31 17T S0 BT &l HRIA aich o T B
% foTT Smawue g, O ARSI ) TRy G Jomelt & +iaR SifieR §1

311 Yiferd frar i Sfaest & e & &1 e IRl W ufagd yHE usd B

2% YUY g, foiar a1 Ao &fd & Sramar I &t BRI U 81 ahell g

3O, BT Tl DI ASIgd BRb, JR&M IUT! Bl TGThR, SiaeR! 3R Jt fafdrea wrea

?ﬁ%ﬁmﬁmﬁﬂmmﬁméww@wwmmw
|

TENRE HRd a1d o O+ A, faRive: U & 9ed HHOIR aflf & Uid B9 3R
TEHYA & TN R & Higd fhar I8 I e i Afswa sl & o sretgan 3
B aTeh Hidl & HIHQ BIh! IR B d1d § 3R 59 IR dahTd & ¢ &1 aadhdl g
3B Fel for 5 M-3R UM 3R TS IGIRd ol HR Gdbd e quff Fispadr &
gRomd gid § 8iR &7 & oid ¥ fordlt &l S9! SiAd gHhM! Ul 8| 34 IR ATIRamg! &
HROT ARSI &1 R Ht sl 5|
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faftrr diemrell 3R AT & HedTul & folT UTaU™ o’ & ol TRBR B TR HRd g4
IBi- 3 91 R USRI STl b 3¢ T UIGHT ¥ AR BT ISR H1 Hod g1 afe 39
O} RE A e foasa 7, Al I8 P gAIfad! Ual Bl 8, o R 8 SS9 R 33 6|

RIS WA U SfAfATH, 2017 & IR H §1d Hd g, TG - $gl [ IWRBR 3R
NG & qaray SRTal & d1dvle, I8 aH IR < H Off e ¥ AR el foear T § S
HiS[al Al & JeTdl ¢l S+ d6® U U Fad &1 & [qar-laa=l & uRumasy
fafRy 3IR HRATE Ag R A, SR SieR<: 3R Tedt UTaT ¥ Hrafaa- &1 ant off
TR BT, TR ST TR WR aRdfde Searg SHTa|

3O YTANR A I b1 fo T IR o1 & ©U T, aRE Slack 30+ HASI &1
SEHTA FR G 6, 3D [0 I 38 8 IR I HIH &1 ANGIH $R g &, b gaTl Sidesl J
STATIYTT BT UG 81 3R I IR HUDh I & (oY B 81| 3o YSANR A &gl “Th
TR SR Th 3BT 3R A S[aeR gial §1” Tfe U Sidex ! YA R, Faum 3R
S B CUHTA & o I9 fid, O 39 UeR § fAfdd 0 I R 8 S5i- 39 91d IR
SR fear fos fasdt ot ST+ &1 drdhd SiTe-TdHS IXpid 9 S 8|

T I, Ga% HAR 9 7 8@ & IR Tl &1 fadidb ], TdH [avg & Agd W
THT ST 3R it ufauiia & 31 iR HRars arg RIS e & &1 ey o,
fOI8 SN GRT 311 &1 Ifod HRATS o ford fordT off TohdT & |

ST BT SN & 3ieaTel (Brdares) . &l T, TER - TTUHRR &1 3R A IR deb-et
T & SR 304 7Y UaH 6T | 370 gRT A1 fhU ¢ Agaqui fagsh & I ue ag o1 %
TURRf A AfSwd T Bt STRET 3R STU-313C J 1A aTelt Al & A $I 3 & g
fe=I®, ™, STAR 1 sregerd & Ue ilfa &1 764 fhar 8| S+ g +ff wmen fovar fos
J 31 Biaex 3R Afghd BEl H I A Fues & R A Bl sga T ' &1 ST WA TS
JuTTeh, AfSHA BHEl & AMRIG WA 3R AFRG WF AMd Je- & Jg )R Hf &
higd fban

30 G, S Al Uioh BT &1 37 AT SaHIR & SR AT el (e, WRIE T84 3R
HTH B ] IR, Frfee T IS SR Sifds S, I1-9rH1oie gard; B &I
YR 9 SHafid SR [eyd, gR-ax1ol ! &t/ [AUTT & 3fdbell Higdl Slaex HI o=, aa-
fomfrat; faviy =g ¥ Afearst & fou Ifad e SRt srawas Jfaurstt & w); iR
3 URIR 71a] IR Ht 3% & SR I i TS |

I3F T 30 TE gaarsll H e Jac Rig, Tgad Iitd, W Ud URaR Hedrl faqm,
a1 HeTHeRITey; ST, T It fiiyn, gd FHe=ies, T; Ui 3R & yeiiel-e=ie, seamy, faeeh; ST,
e 3rs, aRy Rl Fiffede®, FR U Jow; ST, 34T Y&, YIdsi—db Wy
faRVS, PR YU J&w; 1. el T, SHidae; S RIOGHR I, A SUIee, SESTAT;
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SI. IO MR, AARNT fAUNT & WhaR, THY; 8. JHfavd AR, e, he=M 3 Iofsc
STaed TREeE (Wish); . g7 $UF, AT siee, BewH it iidt f3ar Afgwa
THRITRE (FAIMA); ST Tl fgad], SMSTAT 1R Siacd Acad; Sl Ieiid I5H, Ig-
TJRITP, TS R AAPIES; 3R S fdds Uie, RIS HRichd! fid 3|



